Agains

New Delhi, this the 4th day of December, 2003
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HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER

H.R. Meena
Q/o T.ate Nanak Ram

Puqho V1har M,B Road,

New Delhi.

versus
1 Union of India
Through Tt's Secretary,
Ministry of Home Affairs,
North Block, New Delhi
2 The Registrar General of India,
Govt. of India, Ministry of Home Affalirs,
24, Man Singh Road, New Delhi-110011.
3. The Joint Director,
(Directorate of Census Operations)
Room WNo.207, 01d Secretariat,
Delhi-110054.
...... Respondents
ORDER (ORAL)
Heard learned counsel of the applicant.
2. Respondents' in pursuance of transfer
order dated 14.11.2003, as the applicant has been
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declared surplus along with the po transferred him

to DCO, Andaman & Nicobar Islands, Port Rlair. 1t 1is

contended that in the case of being declared surplus,

junior-most Upper Division Clerk used to bhe moved out.

~t

the aforesaid impugned order, the applicant

has

I'D

2ferred a representation on 21.11.2003 {Annexure

A/7). It is stated by the applicant that the same has

not vet heen disposed of hy the respondents.



At this stage, I feel 1t unnecessary To 1ssue
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any show-cause notice to the regspondents while

Court in the case of Union of India Ve, 8.L. Abbas

(1993 (2) SLR 585) with a directio
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to dispose of the aforesaid representation of the

cant shall

—+
o
D
3
.1-
=
D
A-f
~
)
3
n
~h
D
=~
e}
)
~+
=y
D
h)
o)
o]
'—J
I—l

5. et a copy of this order along with a copy of
the OA be sent to the respondents.
< Kip
(SHANKER RAJU)
JUDICIAL MEMBER
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